IN THE HIGH COURT OF JUDICATURE AT HYDERABAD
FOR THE STATE OF TELANGANA AND THE STATE OF ANDHRA PRADESH

[Special Original Jurisdiction]

TUESDAY THE TWENTYFIFTH DAY OF OCTOBER
TWO THOUSAND AND SIXTEEN

PRESENT
HONOURABLE SRI JUSTICE SURESH KUMAR KAIT

CRIMINALAPPEAL NO. 600 OF 2016

Between:

Dr.V.Sris " Atyige [Ty ainant
V,

State of - .

Represer 1t sp-P U PPl ot

High Coi LdiediurgfiQ §iate

of Telan; Amciiiee BEe
Hyderab Rothgju espINgcnjs/Rek 5

Counsel

Counsel for the Respondent: : Public Prosecutor [TG] for R-1
Sri N. Naveen Kumar for R-2

The court made the following: [order follows]



HONOURABLE SRI JUSTICE SURESH KUMAR KAIT

CRIMINALAPPEAL NO. 600 OF 2016

ORDER:

This Criminal Appeal is filed by the appellant/defacto

complainant under section 378 of Cr.P.C.. aggrieved by the judgment

dated 1! oet” 1Ny Ot ’mtet' . » by the
Special . ot AT ." Pifer NERAEC 6 ATy S cum-VI-
Additior gsoih ond % | Oifswiylee, Sédbhgaraba sing the
convicti | e QY SR2 s SED P i e, ¢ oupt Special
Magistr N i, 142101201 J15.

2 /defacto

complainant submits that the matter was settled outside the Court

and seeks permission to withdraw the Criminal Appeal.

3. Permission is accorded.

4. Accordingly, this Criminal Appeal is dismissed as withdrawn.



5. As a sequel, miscellaneous petitions if any, pending in this

Criminal Appeal shall stand closed.

JUSTICE SURESH KUMAR KAIT.

25/10/2016
IsL
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